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CEWRAL MINIS'IRATIVE TRIBI.NAL
I-BINGB\L BENCH
-NEN DELHI -

| OA No.2281/89
- QAs_N0.2290,2292 g 2203 of 1989

_' Date of decisim:l4;i10.'l993."" '

QA No,2281/89
: S..P.P._i_iShrq o0 PPN oo .loo o '..._Applica‘nt.i
OA_No+2290/89_

JST} s e« ee - eee e.. Applicant.

/Oa No,.2292 /89

“ ,v'Bankey Lal o; see oooé ».... ces Applican’t.

\ QA N©,2293/89

DoNoTamon oo oo eo e R ee Applicanto

~ Union of India and otherS..............Respondents, -
‘ - (in all the above four O.As) |
Coram:

The Hon'ble Mr Justice S.K.Dhaon, Vice Chairman.
. The Hon'ble Mr B.N.Dhoundiyal, Membér(A): -

~ For the applicarits . ' Mr Umesh Mishra, counS_el.

__For the resp,bnd entss None,

PR s;x.uﬁgcn. VICE cmmmm(_ oral)

These applicatxons involve the
same ¢ Ontroversy. They have been heard together. Hence

. o they are being disposed of by a common judgment,
2, . The pet1t:.oners, namely, S/shri S. .Mlshra,

JeSeTank, Bankey Lal and D. N.Tandon were remwed

“mfrom service in the purported exercise of powers




w e I

_ under Rule 14(2) of the Railway Servants(Disclpline-
and Appeal)Bules *}‘.968( hereafter referred to the . -
o _ Rules). It was alleged that they. alongwith some
T e e ’oithe;s had fi)artrclpated in a str:.ke. We may

o note that the prov:.s:.ons as contamed in Rule .1.4(2) _
o "aTe ana10gous to the contents “of the second pronsod
tonArtlcle 311(2) "ef the Constitutron. |

- 3.‘_'“7 " Ghry S.P.M:.shra came to this ‘l'ri.bunal

Gle T BRIy By‘%“hi“‘""e"ians»of‘ A No, 1476/88, Shri J.S.Tank preferred,
ST s epatg No. 1496//88; Bankey ‘Lal filed the O, A.No. 1487/88

D it s B ohn D:N.’I’and‘m preferred oA No, 1488/88 in

s 251 thxs Trlbunal._In these s, the orders passed _

‘ by The Revidiongl’ AﬂthdrrEy, rejectlng their
SFiTesis revi.sl‘on apphcatlons were “challenged, This - ’
TEFBURSE By 5 conmon Judgment dated 25th November,

£ *‘7’ se TG SyolREcd et Ed TEhE - aforeSa'id f‘&.lr O.As, It directed

Hhen rfevis‘xona?[ autho’rita-es {6 give a deci.sion on’
.;.::,,jr - iMeE, it&g In purswanne to the d:.rect:. ons of this .
o Trlbunal, the Revisional Authority vide its common
order dated 4th August, 1989, d:LSposed of the.

revision appligations -of. the aforesa:.d four

petlt:.oners and®oné '*another person, It, in. ’
substance, held that circumstances had not changed,
and therefore, it was not practl.cable to hold  an
inquiry agalnSt the petit:.mers. Agai.nst the
said order of the rev:.slonal authority these

h 0 As are dlrected. ‘ )
4. B The Supreme Court in Civil Appeal
No. 4681-82 of 1992 on 5th August, 1993 by a .
common judgnent, ‘d1sposed of ‘a number of civil

. appeals(Umonof India and ars vs.R.Reddappa & anr).

| The -Supreme Court 1ssued certain directxons which
are contamed in the operative portion of the
Judgment. (he of the direct:.ons was that the emp10yees

. for having
who were dismissed under Rule 14(2),/ participated -

in the ,].ooo staff strike of 1981, shall ._be_restored(
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to thei.r respect}ve post thhm a penod Of three

et e months fron the date of the judgnent. We would
| e a | not re-lterate the other directlons given because

. We are di_recti.ng the respondents to strictly
adhere to the dxrections g:.ven by the Supreme Court.

S S5¢ -_-__.;._.',_.._-‘--_'l'hes_,e .applications succeed and are allowed,
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£ asg v L .o o Wedireet the _.Jrqs,‘ggncligqt;.,,;l;o.z;;_:estore the petitioners

4f gnipsvs v . t9.thelr respective posts, within a period of
... @ certified copy of this order by any me of the

il petltu,onersi beforetherelev,agt authoritys W__e

¥ 385 bavsn SUEtheR d irect the respondents to strictly adhere
t .0 b the directions igiven by, the Supreme Court in
€ .. ... zwi- the case-of R.Reddappalsupra)d |

v LoRE e ThnaeTuouig T Wl There $Hall be ~iid-4.-:-order as to costsyd

. ST ‘ “w_(”B. NDhodndiyala) = i iuis ( Sk '"6haon )
‘ T Menbejr(A)x: *‘* Vice Chairman
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